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Appointment in short Vacancies %MWHW_"‘FW-E%

GOVERNMENT OF KERALA

| . ABSTRACT
o -

. ‘ schools on daily Wages . p,
General Education - Appointment of Teachers in Government ro
Cedure prescribed - Orders - Issued.

T Dated: Trivandrur’n, 14-8_200
GO. (P} No. 249/02/G.Edn. 14-8-2

Read 1. G.C.(P)No. 248/02/C.Edn. dated 8-6-2000

2.G.O. (P} No. 249/02/G Edn. dated 23-7-2002
3. Letter No. A1/65602/01/dated 1-8-2002 from the DPI
: ORDER _ - |
Conseguent to the cancellation of GO (P) 187/2000/G.Edn. dated 8~6-2QOO regarding e
€ngagement of temporary teachers on daily wages in Government schgois In the absence of
regular teachers as per Government Order read as'second paper above,_ ithas bee_r? brougm to
: i quarters including representatives of political parties
1ers Association of the Schools that teaching in Goy.
want of teaching staff in time There is no live public

aturally the correct position of the W
| August or September. Even if the :
vacancies are reported to Public Service Commission i ‘

, mission Mmediately., it will take at least twe
months to get advised the candidates from Puplic Service Commission and appointzd them I
Is further noticed that the candj

€ Up fortaking up the employmsan

Gt E oo

o on pr a fough employment exchange can
te done only after obtaining Non 2rif Public Service commission Ever
after getting Non Availability Certificate from Publi i Commission delay in sponsoring
Employment g ihave 1o gather fists of eligible can
ntres of the Particular Disyyiet On getting the fist it will 1h2
. - o post the Candidates Here also vVacancies set'apart for Public
Service Commission appointments along €an be filleq up through Empla t Exchange. The
problem of non-joining of the selected Candidates g his leavin the D ponen - armanent
employment is alsg happening. This also affectg the timely plégen peston gettmg p. acancies
resulting to the denial of education to the children OfGovemmEm Cjent of teachgrs " al and
remote aress :  Schools especially inrur

more than one month time

; . i
‘ : : " Othe pupils are at peril, The ~
provementin academic achie erclasseg and inc Pup perl

. gGLu
resuits in Governmem Schools are attributive 1o the timaly, ) iease inthe percentage Of-;[)ail‘:’
Wages. It is also pertinent to point oyt that losg of wor ')n C;uement of teachers throu%not
allowed for obvious reasons. as under normay CoﬂdiiiOnsga ays-for 2 1o 3 months Sffficult oo
attain 200 instructional daysin an academjc year |t =0 department finds it @l o

> 2 "2ality thay teach; s cani”’
Ing of lesson )




ke

. ﬁed since the curriculum is framed in such a way.
be’

—Appointment by short Vacancies

‘5. in the circumstances Go.vernmentlare pleased to prescribe the {ollowing procedure for

ointment of teachers on dazlly wages in Government Schools for the current academic year

~oegitis felt necessary in public interest.

Slni) Qualified {eachers are provided in schools as soon as a vacancy arses. Hence all heads
of schools shall be directed to report all vacancies to the Deputy Director of Education
concerned within a week as soon as a vacancy arises in the school. Failure in this reqard
will entail disciplinary action against the Head of the School.

i) Incase of vacancies for which live Public Service commission rarked lists exist, appeint-
ments shall be made urgently as per rules.

it In cases of vacant posts for which there is no live Public Service Comrnission ranked list
" {he Deputy irectors of Education concerned shall prepare tha panel of gualified hands

from Employment Exchange weliin advance before the opening of the schools and they
shail be posted on the very day of opening of the schools itself. Failure in this regard on the
part of Deputy Director of Education and his subordinates shall be viewed as dereliction of
duty and disciplinary action will be initiated against the erring officers.

iv) In case no teacher joins the schoois within a week from the date of reopening of school
against the vacant post, the heads of schools shall have the liberty to engage duly quali-
fied teachers of the locality on daily wages subject to the fellowing conditions.

1. The selection of daily wages teacher shall be made by a committee consisting of the
Chairman of the Educational Standing Committee of the Local Self Government or his
nominae, the head of the School and the Senior teacher in the concerned subjectian-
guage in the case of Secondary Schools and the Senior most teacher, in the case of
Primary Schoots. '

5 The Head of the School shall publish the number and details of vacancy, date of interview

" ete. in the notice boards of the school, office of the Local Self Sovernment and office of the
concerned educational officer. IR

3. The Committee shall prepare a panel of duly qualified candidate based on the merits.

4. The selection of candidate shall be made according to the merit of the candidate consid-
ering marks obtained for the basic quatification and training quaiification, bonus mark may
also be given for higher qualifications and experience. :

. £ll vacancies exceeding one month shall be filled up on daily wages. The engagement
shall be ordered by the head of the School observing principles of reservation.

& Permission from the Deputy Director (Education) concerned is not necessary for such
engagements in view of the administrative hottlenecks. But the Principal / Head master
should furnish the details of such engagement to the Deputy Director {Education) con-
cemed with in two days from the date of such engagement. |

7. Remuneration will be paid at the rate of Rs. 150/- for Primary School Teacher and Rs.
175/ for High School teacher per day for the actual days of work attended.

- The maximum period of such engagement shall not exceed onz academic year.

- The persons engaged on daily wage will stand relieved as and when regular hands (Public
Service Commission hand/inter district Transferee) or employment hands join duty and
they will have no claim for any service benefits.

10. The Selection of candidates shall be checked by the Deputy Directors/ District Educa-
tional officers/Assistant Educational officers at the time of their inspection. The action of
the Deputy Directors shall be checked by the Director or Public Instruction.

By Order of Governor
P. Marapandiyan
Secretary to Government.
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ment in 51101'1\"21011%1'(:5 P————— d paper above roillowing the Broce ™
s gnd 2rd pAE year 2004-05 aiso Subject ¢
the academit the

Apnpoing

validity of the Government Orders read as 1
prescribed in that Government Order 1 cited for . adiusted _
following further conditicns. chall as far as pOssﬁ(J:IEr beds Jrepzr‘t fgamsi fe.

1. Balance number of protected teachers Lo requiar PSC nan O duy,
Spective categories and siall be reliéved.as s,oonma; frecjeﬁue District. Yo
vacancy arises in the management sector in the S8 ~ged will be filled Up ON a regya, bas

2. The post in which gaity wages hands are 'engug.“ address PSC expeditiously o
through PSC for which the concerned District Oﬁ'iash\;/\l/e no claim whatsoever, other than

- s _

3. The Teacher engaged on daily wages basi : _

wages. : By Order of Govemor

'P. Marapand;yar;(_.‘}ecretary to Govemmem_}
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GOVERNMENT OF KERALA

W ABSTRACT

General Education - Appointment of Teachers in GOV?mmené)iﬁggroe;o-!slszzssily age Bagi
Reservationin filling up the vacancy - Guidelines Prescribed - b :

General Education {J) Department

G.0. (P) No. 382/04/G.Edn.

Read: 1.G.O. (P)No.248/02/G Edn. dated 14-8-2002
G.O. (PYNo. 249/02/G Edn. dated 19-6-2003
3. G.0. (P) No. 249/02/G.Edn. dated 29-5-2004

2.

Dated: Trivandrum, 20-12-200¢

ORDER

1.As per the Government order read as 1° paper above Government have prescribed proce-
dure for appointment of teachers in Government Schools on daily wages. The benefits cof the
above Government Order have been extended for the academic year 2003-04 and 2004-05 by
Government Orders read as second and third paper above respectively. |

2. Government have received complaints that adequate representation of Scheduled Caste
is not being maintained white appointing teachers in Schools on daily wages.

3. Government have examined the matter in detajl and are pleased to prescribe the foliowing
guidelines which should be invariably followed in the appointment of teachers in Schools ot

daily wages. ~

1. The first vacancy that-arises in one academic

2. The Second vacancy shall be filled y
dates.

3. The abeve appointment on merit and reservatio
4. lf qualified SC/ST/OBC candidates are not

be filled up on merit basis.

5. Infilling up the vacancies and maintainin
unit.

219
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year shali be filied up on merit bas's.

nshallbe on 1:1 ratic basis.

avallable to fill up the vacancy, the same ' |

e,

AT K T I R g ke I e A e T %

P by reservation from among SC/ST/OBC Cand

i

greservation, the School shall be taken &% -

By Order of the Governor
Sajen Peter’
Secretary to Government




